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off SIs tis feat Hn ed z.       

  

  

wats 613] aig, aan, feat 7 feaeat 2022—HUEMM 16, WH 1944 
  

  

afutsacn amt Tart 

Tae, Gea Waa, WTA 

ame, feat 7 fear 2022 

FF. CT-8-0004-2022-Sec-1-G4-(CT) (68). US WAR, ATT Tea Be Say HT aafaPraH, 2017 (2017 HI 19) 

al oT 164 BRI Wed Beat er WaT Ha gE ohue at forte we, serves set sik Sar wet Fras, 2017 a1 sik 

der edt 8, aetq:— 

Sarees 

saa fra 8, wes siuadionce 4, vite aaa & ona te 7 A — 

(%) wedi, aranl afk aia ‘atte, 2022 8 fade, 2022 & ate wes sivadem-3e 9" } eR we, 

arerd atk stant‘ atte, 2022 & sae, 2022 h Wed vitcadtsm-3u F 30 ada, 2022 da"! al ufseenfaa 

Tra STeT; 

(a) word, a wy a 

(1) wy den io ao ® we, wei, sei sik atei ‘ata, 2022 fader, 2022 & ved 

sireactane-1 heat We wedi, Beant sie aieet ‘arta, 2022 F Haat, 2022 , 30 AFA, 2022 

dh hee feu me wey stwaciam-1''al viteenfoa feat aMET; 

(I) #9 Hen 12 ae, wel, set ain stat at, 2022 4 fadae, 2022 & Aer & fare" Hes 

We ged, meni sik att ‘ae, 2022 H sacar, 2022 Terai & fay 30 7ataR, 2022 aH" HI 

a freet Ta Tea SoM; 
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4226 Tage west, fer 7 Tease 2022 

CI) Ha Sea 13 BH BISA, Weel, start otk ofeai ‘ort, 2022 S facta, 2022 & velal & fay!’ & IA 

ut weet, aad ait sieit ‘sti, 2022 @ sacar, 2022 & Hel & fer, 30 qdax, 2022 dH” HT 

vaeenfad far siTeT;. 

  

  

(2) & frst # sen sodfea & faa, 4 15 qarax, 2022 8 Wad A AAA, 

Hea th UST AS A aM AAA, 

am. Ul. sitarda, sata. 

ae, feats 7 fearar 2022 

3K. CT-8-0004-2022-Sec-1-W14-(CT).— Ind & Sau & arqese 348 Wee (3) & sqeen A, ea arewa at 

aifirgern wate CT-8-0004-2022-Sec-1-Gid-(CT) (68), fetter 7 fearar, 2022 a1 sist sega Tera & afte a 

WAGER Werte ferar stat &. 

FeqVeM A Use H AM S Wa sewqaR, 

am. Uh. sitareaa, scafaa. 

Bhopal, the 7° December 2022 

No. CT-8-0004-2022-Sec-1-V-(CT) (68).—In exercise of the powers conferred by Section 164 of the Madhya 

Pradesh Goods and Services Tax, Act, 2017 (19 of 2017), the State Government, on the recommendations of the 

Council, hereby further amends the Madhya Pradesh Goods and Services Tax Rules, 2017, namely:— 

AMENDMENTS 

In the said Rules, in FORM GSTR-9, under the heading Instructions, in paragraph 7,— 

(A) for the figures, letters and words “between April, 2022 to September, 2022”, the figures, letters 

and words “‘of April, 2022 to October, 2022 filed upto 30° November, 2022” shall be substituted, 

(B) in the Table, in second column,— 

(1) against serial numbers 10 & [1, for the figures and words “April, 2022 to September, 2022”, 

the figures, letters and words “April, 2022 to October, 2022 filed upto 30° November, 2022” 

shall be substituted; 

dl) against serial number 12, for the figures and words “April, 2022 to September, 2022”, the 

figures, letters and words “April, 2022 to October, 2022 upto 30" November, 2022” shall be 

substituted; 

(1 against serial number 13, for the figures and words “April, 2022 to September, 2022”, the 

figures, letters and words “April. 2022 to October, 2022 upto 30" November, 2022” shall be 

substituted; 

(2) Save as otherwise provided in these rules, they shall be deemed to have come into force with effect 

from the 15" day of November. 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy, 

  

Prien, arses Yeo den Ce ATH, ATE Bor wes ats ones, Are 8 yfea cent werrferd— 2022.


